File No. TIC-B02/2/2022-IMPORTS-FSSAI
Food Safety and Standards Authority of India
(A Statutory Authority established under the Food Safety & Standards Act, 2006)
(Trade and International Cooperation Division)
FDA Bhawan, Kotla Road, NewDelhi-110002

Dated: Theas April, 2024
ORDER

Subject: Requirement of Registration of Foreign Food Manufacturing facilities as per
Food Safety and Standards (Import) First Amendment Regulations, 2021, dated
03.11.2021-reg.

Reference is drawn to FSSAI’s order of even no. dated 10t October, 2022, whereby
it was notified that registration of foreign food manufacturing facilities(FFMF) falling
under following five food categories, who are intended to export these food products shall
be mandatory from 1st February, 2023: -

i.  Milk and Milk products;
ii.  Meatand Meat products including Poultry, Fish and their products;
iii. ~ Eggpowder;
iv.  Infant Food;
v.  Nutraceuticals.

For the registration purpose, it has been decided that information regarding
facilities shall be provided by the Competent Authority of the exporting countries and data
will be managed and maintained by FSSAI Accordingly, an online portal- ‘ReFoM’ available
at FSSAI website has been created, which contains the detailed information of the FFMF
intended to export articles of above food categories to India as provided by the Competent
Authority of the exporting country. After examining the requisite information, the
individual FFMF is registered and the portal is updated. Accordingly, a unique registration
number(URN) is generated by FSSAI for each facility registered at ‘ReFoM’. The same may
be easily access from the said portal ‘ReFoM’ (https://sites.fssai.gov.in/refom/)

This office is in receipt of communications from various stakeholders seeking
extension of transition period for the registration of foreign food manufacturing facilities
to avoid disruption in export. Considering the request from the stakeholders, the import of
articles of above said food categories to India shall be allowed till 31.08.2024 from both
registered and non-registered foreign food manufacturing facilities.

It is again apprised that stakeholders may ensure that the requisite information
pertaining to un-registered foreign food manufacturing facilities who intend to export the
above mentioned food categories to India, should be shared through the Competent



Authority of the respective country with FSSAI via an e-mail at import@fssai.gov.in. The
requisite information should be shared at least 30 days in advance from the shipment of
the cargo as per the format annexed with an order dated 10.10.2022(copy attached).

The registration of foreign food manufacturing facilities at FSSAI portal is a
continuous process and FSSAI will keep updating the portal based on information received
from the Competent Authority of the exporting countries and the due examination thereof.
In view of this, stakeholders are encouraged to register or update their facility well in
advance at FSSAI online portal ‘ReFoM’ through the Competent Authority before exporting
articles of above said food categories to India to avoid disruption in trade.

This issues with the approval of the Competent Authority.
30>Y

Manvesh Kuma'l’"fl‘ﬁ%')
Director (TICD)

To,

All Authorized Officers of FSSAI & Customs for information and compliance.
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F.No. TIC-B02/2/2022-IMPORTS-FSSAI
Food Safety and Standards Authority of India
(A Statuary Authority established under the Food Safety and Standards Act, 2006)
(Trade & International Cooperation Division)
FDA Bhawan, Kotla Road, New Delhi-110002

#
Dated: The /9 October, 2022
ORDER

Subject: - Requirement of Registration of foreign food manufacturing facilities as
per Food Safety and Standards (Import) First Amendment Regulations, 2021 dated
03.11.2021 -reg.

In exercise of the provisions of Food Safety and Standards (Import) First
Amendment Regulations, 2021, it has been decided that registration of foreign food
manufacturing facilities falling under following food categories, who are
intended to export these food products shall be mandatory: -

i) Milk and Milk Products;

ii) Meat and Meat Products including Poultry, Fish and their products;
iii) Egg powder

iv) Infant Food;

v) Nutraceuticals.

In view of the above, the Competent Authorities of all the exporting countries are
requested to provide the list of existing manufacturers and of those who are intended
to export such food products to India as per the format attached at email id:

iramit.sharma@fssai.gov.in and import@fssai.gov.in . Based on the list provided by
the Competent Authority of exporting country, the registration of such facilities will
be done by the Food Safety and Standards Authority of India at its portal.

This order will be effective from 1stFebruary, 2023. This issues with the approval
of the Competent Authority.

(Dr. Amit Shartna)
Director (Trade and IC)

Ll—

To,

1) All Authorized Officers -for compliance.

2) Additional Director General, Risk Management Division, Central Board of Excise
and Customs (CBIC).

3) Director, Customs-for circulating to all officials of Customs who has been
nominated as Authorized Officers.



Format for Registration of foreign food manufacturing facilities

Country Name:

1 Competent Authority in Exporting country
Name:
Address and contact details:

2 Details of Food Manufacturer:
Name:
Address and contact details:

3 Approval/License no. issued by the Competent Authority:

4 | Name and HS Code of Product/s to be exported to India:

Date i Signatures and seal of authorized signatory
Place e Name and address...........ccmamiiiinion



